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IN THE CENTRAL ADMINISTRATIVE TRIEUNAL: JAIEFUR EENCH:
JAIPUR.

O.A. Mo. 434,37 . Date af aorder: 17.-.13938

Suresh Chand Dukey son of Shri Jagdish Prasad, aqged akont
52 years, resident of Govindji Ka Mandir, Mori Charhagh,
Bharatpur, at present Head Cler)k in D3IK, Western Rly. Ztcre
Deptt., Eharatpur (Raj.)
: Applicant
Versus

1. Union of India through General Manager, Western
Railway, Churchgate, Mumkai. ' ‘

L4
2. Deputy Controller of Stores, Western Railway, Kota.

¢ Respondents

Mr. Ashnk Gaur, counsel for the applicant
Mr. U.D. Sharma, counsel for the respondents.

CORAM:
HON'RLE SHRI RATAMN FRAEKASH, MEMBER (JUDICIAL)

©-R-P-E-R
(PER-HON!'BLE-SHRI-RATAN- PRAFAZH, - MEMBER - {(JUDICIAL)

The applicant Shri Suresh Chand Deunby has appraached
this Tribunal under: Section . 19 of the Central
Administrative Tribunals Act, 1985, to guash the impugned
nrder of his tranzfer dated 17.10;1997 (Annx.A,10) by which
he has hkeen posted in the office of Divieional Contfoller

of Stores (Division), Ratlam with an alternative prayer to

keep the applicant either at EKata or in some other orffice

"at Rharatpur on the past «f Head 2lerk. He has also sought

an interim direction to Stay.the operaktion of the impugned
. L]

order dated 17.10.1%37 till !he didhozal of this O.A.

2. Facts relevant for disposal of this application, in

brief, are that while the applicant was .working as Head
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Clerk in the «ffice «of Deputy Controller of Ztores,
Bharatpur, he was transferred vide order dated 15.7.1936
(Bnnx. A/1) in the cffice of Divieional controllér of
Storeé (Divigion), Ratlam. He was relieved on 20.7.1338
(Anny.A/2). The applicant finally joined at Ratlam on
20.6,1997  vide Annexure A, in the office of Deputy

Controller of Stores (Division), Western Railway, Ratlam.

Meanwhile he made a representaticn dated 22.7.199%
(Annx.A/3) to the Railway Minister and another

representation on 55,1937 (Annx.A,’d) to the Prime
v'Minister. According to the applicant he performed his
duties at Deputy controller of Jtores (Liesel fhed) Ratlam
from Tuly te October, 1997. Vide order dated 10.10.1537
(Ann¥.A’2) " the applicant was sent hack frem Ratlam to the
nffice of Depuky 208, Kota for farther pﬁsting;-ﬁe reported

at Fota on 12.10.19%7 (Annx.A,'9).

3. It is the grievance cf the applicant that after he

jeined at Faota on 13.10.1997, he was ajain sent back to the

~ffice «f Controller Stores (Divisional) Ratlam vide srder
rdated 17.10.19%7 (Annx.A’10). The applicant is geeking the
cancellation of this order on the ground of his keing a
héndicapped perssn (both of his legs keing amputaked) and

alen that h i
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a poor person Cand it would he a great
hardship to him to remain away from his family memkers who

are settled at Bharatpur.

4. The respondents have opposed  this application by
filing a reply, to which the applicant has alss filed a
rejoinder, in return «f which the regpondents have also
filed an additicnal reply.-The stand <f the respondents has

keen that the transfer of the applicant.from BPharatpur tao
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Ratlam becéme imminent hkeounase office of Deputy ZJontreoller
nf E&twores,BRharatpur was <clcsed and that looking te his
disability he was placed in an cffice at Ratlam where he
mavy ncot have to crass the railway tracks. It has hbeen
averred  that he has heen posted © loaoking to  his
inccnvenience and physical condition at Ratlam. It has also
keen averred by the respondents that the applicént made an
application on 14.%.12%7 ta post him for a period of four
mcnthe in the office of D.R.M., EKota and the respondent
No.l strongly recommended the caze vide their letter dated
15.9.19%7 to the D.R.M., Faota. However, D.R.M., Fota
exhibited his inakility as there was no vacancy <f Head
Clerkt. It has, therefore, Leen averred by the respondents

that the applicant is not entitled to claim any relief.

5. Tn the plea taken hy the applicant in his rejoinder
that there is cne post in the «office of P.W.I., Bharatpur
nf the level :f Head Clerk and against that pcst cne Chief
Clerk is being allowed to work instead he may be posted
thére; the respondents do admit that there is cne post of
Head Clerk in FWI Office, Bharatpur against which a Chief
Clerk is allowed to work. The applican%faccording to the
stand taken, can ke adjusted against.the caid post, if a
request to this effect is made by the applicant to the
D.R.M. EKota.

R I heard the learned counsel for the parties and have

examined the record in great detail.

7. From the pleadings and documents placed by the parties
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on recaord, it is made out that there is one post of Head

Clerk available in the office of P.W.I. Bharatpur, on which

a Chief Clerk has been allowed to work. This post of Head
Nlerk in the office of PWI, Eharatpur is in the contrel and
supervision of D.R.M., Fota who is not | . a party tc this

OA.

2. In the interest éf juétice, the applicant is directed
to make'avdetailed representation to the General Manager,
Western Railway, Churchgate, Mumbai as aiso te the D.R.M.
KOta through proper channél'making a rejquest to post him iﬁ
- wand

the office of P.W.I. Pharatpur. .- &%spondent No.l &

, 5

dispoze of the said represehtation within a pericd of two

monthe from the date of receipt of the representatien.

Q. This 0A is disposed of as above with the consent of
the parties at the stage of admiscion. A copy o«f this corder

be surplied to both the parties. Mo order as to casts.
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* "(RATAN PRAKASH)
' JUDICIAL MEMBER




